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« Shri M. M. Das: The Naini Tal
observatory has been asked to make
observations about the paths of satel-
lites There will be no extra staft for
this purpose; this wall be carried out
by the existing staff

Shri D, C. Sharma: May I know if
any speaial agency has been created
to deal with this problem or the same
old agency 1s going to deal with 1it?

Shri M. M. Das: There 1s no special
problem to be investigated It 1s
simply the expansion and develop-
ment of scientific investigations on
an nternational scale A national
committee of India was formed in the
year 1853 to arrange for the investi-
gations to be carried out during the
mternational geophysical year

Shri Narayanankutty Menon: May
I know whether any one of these satel-
Iites wall pass over our country and
what are the areas where these satel-
lites will be visible in India®

Shri M. M. Das: I think some satel-
Lites will pass over India To trace
the paths of these satellites, the Naim
Tal observatory will be equipped—I
do not know 1if it has already been
equipped—with instruments which
have been taken on loan from the
Astro-physical Observatory, USA.

Shri Radha Raman: May I know
which are the places selected m India
for observation”?

Shri M. M. Das: In addition to the
chain of meteorological statiohs, 60
other stations have been selected in
India which wall carry out investiga-
tions during the International Geo-
physical Year
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (¢) It has already been satted
that some Rulers have subscribed to
the National Plan Loan and some also
have expressed their desire to contr-
bute some amounts for development
purposes 1n thewr States Public in-
terest will not be served by furmsh-
ing further details

Shri Nath Pai: May we have some
indication

Mr. Deputy-Speaker: That can be
done by way of a supplementary if
permitted Shr1 Bhakt Darshan.
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Mr. Deputy-Speaker: Will the Prime
Minister and the hon Minister per-
suade the Rulers to subscribe?
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Shri Shree Narayan Das: May I
know if the ex-Rulers have expressed

their desire to accept some cut 1n
their privy purse?

Pandit G. B. Pant: Yes Some of
them have

Shri Shree Narayan Das: Who are
they?

Pandit G. B. Pant: To the extent of
10 per cent A few of the Rulers

Shri V. P. Nayar: From the answer
of the hon Minister i1t would appear
that the Government is of the view
that 1n the public interest these figures
cannot be divulged Could I know
whether 1t will be 1n the public inter-
est to divulge the total amount sub-
scribed by these Rulers?

Pandit B, G. Pant: It 1s not a stag-
gering one

Shri V. P, Nayar: We want an ans-
wer (Interruption)
Mr Deputy-8peaker: Order, order

Shri V. P. Nayar: We will take care
of ourselves We won’t be staggered.

Shri Hem Barua: We won't stag-
aor-
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Mr. Deputy-Speaker: BSull, I will

have to care of some.

Shri Khadilkar: My we know what
18 the value of the assets in the

hln.dsotthuef.ultm

Mr. Deputy-Speaker: Here we are
concerned with what they have sub-
scribed,

8bri Khadilkar: We can calculate
what percentage has been subscribed
if we can get the total assets in their
possession

Shri Nath Pai: My question has
been already put in an indirect way.
I would, however, like to put 1t more
directly May I knoy whether this
mystic word ‘some’ could be clarified
a httle?

Mr. Deputy-Speaker: It 1s also one
of the rules under our Rule 41 that
the same question cannot be put in a
different form As the hon Member
himself says that he 1s putting it in
a different form, I cannot allow 1t

Shri R. Ramanathan Chettiar: Apart
from the cuts in their privy purses
that have been offered by the Rulers
recently, may 1 know from the hon.
Home Mimster whether some of the
Rulers have offered a cut in thewr
privy purse m response to a letter
sent by our revered Prime Minister
two years ago?

Mr. Deputy-Speaker: In this ques-
tion, we are perhaps concerned with
a different situation

Pandit G. B. Pant. I think the ques-
tion has already been answered

Shri Tangamani: May we know .at
least what will be the percentage of
the amount that has been contmbut-
ed as compared to the total privy
purse?

Pandit G. B. Pant: Have not done
the arithmetical adjustment or calcu-

lation But, perhaps z#t '1s not very
hgh

Shri V. P. Nayar: May I know how
much 1t is?
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Mr. Deputy-Speaker: The hon.
Member knows that if an snswer is
not just available I cannot help the
hon. Member Next question.

lelnbﬂlhthll:! Tribals

*456. Shri Dasaratha Ded: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t 13 a fact that a num-
ber of tribal people had occupied
land by reclaiming it within the
Tribal Reserved areas of Tripura
before Independence and some of
them possessed no official document
by virtue of which they were con-
ferred legal ownership of the occu-
pied land; N

(b) whether it 1s a fact that in
spite of the fact that they have been
occupying land for years together m
absence of authentic document the
ownership of the occupants over
those lands 18 not being recognised
by the Government at present, and

(c) 1t so, what steps Government
propose to take to give them owner-
_ ship of the occupied land”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes

(b) Yes

(c) The tribals concerned are
being asked to obtain documents of
title to the land which are bemng
given to all who have been occupy-
mng the land for some time

Shri Dasaratha Deb: In view of
the fact that the Tribal people were,
before Independence, encouraged by
the then Ruler of Tripura State to
reclaim the land, without any docu-
mentary evidence, these people re-
claimed land and were themselves in
possession of the land Yet, on the
plea of want of documentary evi-
dence, they are going to be evicted

Mr. Deputy-Speaker: It should not
be a short speech

Shri Dasaratha Deb: May I know
whether the Government will con-
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G. B. Pant: I think they

should 8ppPly for title deeds wathout

y Those who have legitimate
clams Wil get them

shrf Dasaratha Deb:
know

Mr, Deputy-Speaker. It should not
be a short speech I have already
brought 1t to the notice of the hon.
Member The question should be
brief and concise Then alone the
answe?f would be simlar

ghrl Dasaratha Deb: But the pro-
blem 18 complicated

, Deputy-Speaker: There are
different methods So far as ques-
tions &re concerned, a question has
to be brief and concise

Shyl Dasaratha Deb: Could I have
any sdea about the number of tribal

pie who are gomg to be wunder
that category?

papdit G. B. Pant.
category”’

Shsl Dasaratha Deb: People whose
land has not been regularised yet

papdit G. B, Pant: Which land?

Shsi Dasaratha Deb: A portion of
the jand has been possessed by the
triba} People It has not yet been
regujansed

pandit G. B. Pant: They are re-
quesied to apply for title deeds If
all ¢f them do so, .

My Deputy-Speaker: He wants to
know the number of cases which have
not yet been regularised, if the num-
ber 15 available

pandit G. B. Pant: The number 1s
not Precisely known It will be
known 1f ail of them apply for title
deeds That is what they should do
without delay We want them to
have the title deeds without delay

spri Dasaratha Deb: Is 1t not a
fact that a certan portions of the

May I

Under which





